State vs. Uday Singh Bagga
y.5N FIR No.292/17

PS Ranijit Nagar
U/s 420/34 IPC

19.05.2020

Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of
Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.
Present: Ld. APP for State.

Ld. Counsel for accused through CISCO Webex.

IO in person.

None on behalf of complainant.

Heard. File perused.

Let court notice be issued to complainant through 10 to appear in

person or through VC on 20.05.2020.

(B&bita Puniya)
Duty
19.05.2020
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State vs. Uday Singh Bagga
FIR No0.624/15
PS Ranijit Nagar
19.05.2020

Vide order no.733-786/.CMM(W)/THC/D
Ld. CMM. West District D. : . .( )[THC/DR/2020 dated 18.04.2020 of
. M, , Delhi, the undersigned
combat the pandemic of covid-19. gred has been deputed for duty foday (0

Present:  Ld. APP for State.
Ld. Counsel for accused through CISCO Webex.
IO in person.

Ld. Counsel for complainant in person.

During the course of arguments, it is stated by the 10 as well as Ld.
Counsel for complainant that the bail application of the present accused has
already been dismissed by the Hon'ble High Court of Delhi vide order dated
10.09.2018, however, the counsel has not stated this fact in his bail application.

At this stage, it is stated by the Ld. Counsel for applicant/accused that

he has filed this present application seeking bail as he wants to settle the matter

with the complainant and on the ground of parity. To this, it is stated by the Ld.

Counsel for complainant that the complainant is also willing to settle the matter

subject to the condition that accused pays atleast Rs.2 lacs to the complainant

within 10 days of his release.
At this stage, both the parties seek short adjournment to seek

instructions from their clients.

Heard. Allowed.

At joint request, put up on 20.05.2020 through VC.

(Babita
Duty MM/West/THC
19.05.2020
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State vs. Harvinder Singh

FIR No0.74/2020
PS Ranhola

19.05.2020
Vide order N0.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of

Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.

Present: Ld. APP for State.

Accused is stated to be in JC.

Heard. File perused.

Put up before the court concerned on 02.06.2020.

Production warrants of accused be also issued for the next date of
hearing.

(Babita Puniya)
Duty MM/West/THC
19.05.2020
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State vs. Deepansh Fun & Ors. |
panshu @ FIR N0.70/2020

PS Ranhola
U/s 302 IPC

19.05.2020
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of

Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.
Present: Ld. APP for State.

Accused persons are stated to be in JC.

Heard. File perused.

Put up before the court concerned on 02.06.2020.

Production warrants of accused persons be also issued for the next

date of hearing.

(Babita Puniya)
Duty MM/West/THC
19.05.2020
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State vs. Mukesh @ Vicky
E-FIR No0.44425/19

PS Tilak Nagar
U/s 411 |PC

19.05.2020
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of

Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.
Present: Ld. APP for State.

Accused is stated to be in JC.

Heard. File perused.
Put up before the court concerned on 02.06.2020.
Production warrants of accused be also issued for the next date of

hearing.

(Bahita ya)
Duty MM/West/THC
19.05.2020
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State vs. Nikhil Kumar '
E-FIR N0.0759/19 Im

PS Paschim vihar East
U/s 379/411/34 IPC

19.05.2020
Vide order no.733-786/.CMM(W)/THC/

Ld. CMM, West District, Delhi, the undersigned has
combat the pandemic of covid-19.

DR/2020 dated 18.04.2020 of %’
been deputed for duty today to l\

Present: Ld. APP for State.
Accused persons are stated to be in JC.

Heard. File perused.

Put up before the court concerne
ed persons be a

d on 02.06.2020.

Production warrants of accus Iso issued for the next

date of hearing.

(Bab niya)
Duty MM/West/THC
19.05.2020
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State vs. Mukesh @ Vicky
E-FIR N0.44522/19
PS Tilak Nagar
U/s 411 IPC

19.05.2020

Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of
Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.

Present: Ld. APP for State.

Accused is stated to be in JC.

Heard. File perused.
Put up before the court concerned on 02.06.2020.
Production warrants of accused be also issued for the next date of

hearing.

(Babita Puniya)
Duty MM/West/THC
19.05.2020

Scanned by CamScanner



State vs. Sanja
o E-FIR N0.0740/2020

PS Punjabi Bagh
U/s 411 IPC

19.05.2020

Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 Of
Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.

Present: Ld. APP for State.

Accused is stated to be in JC.

Heard. File perused.
Put up before the court concerned on 02.06.2020.
Production warrants of accused be also issued \for the next date of

hearing.
(Babita Puniya)
Duty MM/West/THC
19.05.2020
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State VS. Narender
E-FIR N_o.

19.05.2020 12020 -~
DR y
CMM(W)/THC/ d for duty today 10

Vide order no.733-786/.
dersigned has been deputé

Ld. CMM, West District, Delhi, the un
combat the pandemic of covid-19.

Present: Ld. APP for State.
Accused is stated to be in JC.

Heard. File perused.

e court concerned on 02.06.2020.

o issued for the next date of

Put up before th
Production warrants of accused be als

hearing.

(Babita P ya)
Duty MM/West/THC
19.05.2020
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State vs. Narender @ Rahul

d 18.04.2020 of

19.05.2020 12020 dat
/THC/DR/20 ate
MOW) for duty today 0

Vide order no.733-786/.CM
Ld. CMM, West District, Delhi, the undersigned has been deputed
combat the pandemic of covid-19.

Present: Ld. APP for State.
Accused is stated to be in JC.

Heard. File perused.

put up before the court concerned on 02.06.2020.

Iso issued for the next date of

Production warrants of accused be a

hearing.

uty
19.05.2020
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- TN Oalva v LA R MAA - ATTET

- FIR No.183/2020
ps Hari Nagaf
u/s 188 IPC

19.05.2020

18.04.2020 of

Vide or - dated
e order no.733-786/.CMM(W)/THC/DR/2020 r duty today 10

LG. CMM, West District, Delhi, the undersigned has been deputed fo
combat the pandemic of covid-19.
Present:  Ld. APP for State.

None on behalf of applicant.

Ct. Krishan Lal, Naib Court, PS Hari Nagar in person.

It is stated by' the Naib Court Ct. Krishan Lal that vehicle bearing

registration no.DL12-SM-2210 as mentioned in the application has already been
released pursuant to order passed by Ld. Duty MM dated 15.05.2020. He further
stated that correct FIR number is 187/2020 whereas in the present application it is
mentioned as FIR No.183/2020.

Heard. Application perused.
Since vehicle has already been released pursuant to order passed by

Ld. Duty MM dated 15.05.2020, application stands dismissed as infructuous.

(Babita Pum
Duty MM/West/THC
19.05.2020
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State vs. Ganga Sagar Paswan £.FIR NO. 000364/2020

19.05.2020
Vide order no.733-786/.CMM(W)/THC/DR/ZOZO dated 18.04-
been deputed for

Ld. CMM, West District, Delhi, the undersigned has
combat the pandemic of covid-19.

Present: Ld. APP for State.
sh. Sudhir Kumar, Ld counsel for applicant.

Fresh application received.
Let reply be called for 20.05.2020.

(Babita Puniya)
Duty MM/West/THC
19.05.2020
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FIR No.164/2020
pS Paschim Vihar East

15.05.2020
Vide order no.733-786/.CMM(W)/T HC/DR/2020 dated 18.04.2020 of

[ . CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.

Present; Ld. APP for State.
Sh. Rahul Kumar, Ld counsel for applicant.
Fresh application received.

Let reply be called for 23.05.2020. Date is given as per the

convenience of the Ld. Counsel.

(Babita Puniya)
Duty MM/West/THC
19.05.2020

o ‘ 1 ~ .
S—
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e State vs. Prem Singh
FIR N0.434/2020
PS Rajouri Garden
Uls 33/38/58 Delhi Excise Act

19.05.2020
Vide order no.733-786/ .CMM(W)/THCIDRIZOZO dated 18.04.2020 of
deputed for duty today 10 |

Ld. CMM, West District, Delhi, the undersigned has been

combat the pandemic of covid-19.
Present:  Ld. APP for State.

sh. Devender Pandey, Ld counsel for applicant. |

:

Fresh application rececived.
Let reply be called for 23.05.2020. Date is given as Pper the bl

convenience of the Ld. Counsel.

Scanned by CamScanner



State vs. Vishal FIR N0-427’19
ps Mundka

ujs 365/394 IPC

19.05.2020

Vide order no.733-786/,CMM(W)fTHCIDRIZOZO dated 1
Ld. CMM, West District, Delhi, the undersigned has been deputed for
combat the pandemic of covid-19.

g.04.2020 of
duty today 1O

Present: Ld. APP for State.

None for accused.

Reply received from Jail Superintendent. Perused.
As per reply, accused has been released from jail on 14.05.2020. |
In view of the above, the application stands disposed off. Be tagged f

with the charge sheet as and when the same is filed.

(Bakita P
Duty MM/West/THC
19.05.2020

Scanned by CamScanner



i - i Ors.
Indian Overseas Bank vs. M/s International Coil Ltd. &

19.05.2020 020 of
Vide order no.733-786/.CMM(W)/THC/DR/2020 dtitgc:orlgboé'tzoday o
Ld. CMM, West District, Delhi, the undersigned has been depu

combat the pandemic of covid-19.
Present:  Sh. Mohit Taneja, Ld. Counsel for applicant Tejbir Singh & Ors.

Sh. Rajender Kumar, Sr. Manager, Indian Overseas Bank.

Heard. File perused.
Put up for consideration on 26.05.2020 before court concerned.

-

(Babita Puniya)
Duty MM/West/THC
19.05.2020

Copy dasti.

I l
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Indian Overseas Bank vs. M/s International Coil Ltd. & Ofrs.

19.05.2020 f
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 o

Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.
Present:  Sh. Mohit Taneja, Ld. Counsel for applicant Tejbir Singh & Ors.

Sh. Rajender Kumar, Sr. Manager, Indian Overseas Bank.

Heard. File perused.
Put up for consideration on 26.05.2020 before court concerned.

Copy dasti.

19.05.2020
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State vs. Dinesh @ Tenda Gan| E-FIR N0.0157/2020

PS Tilak Nagar
U/s 411 IPC

19.05.2020
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of
Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.

Present: Ld. APP for State.

Accused is stated to be in JC.

Heard. File perused.
Put up before the court concerned on 02.06.2020.
Production warrants of accused be also issued for the next date of

hearing.

(Babita\Puni
Duty MM/West/THC
19.05.2020
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State vs. Naveen £IR No.192/18 : ‘}

—
psS Hari Nagar ;
Uls 324/34 IPC v.~
19.05.2020 |
of .
Vide order no.733-786/.CMM(W)/T HC/DR/2020 dated 18.04.%&2;)y o \

been deputed for duty

Ld. CMM, West District, Delhi, the undersigned has

combat the pandemic of covid-19.

Present: Ld. APP for State.
None on behalf of applicantlaccused.
Desh

This is an application filed on behalf of accused Naveen S/o Sh.

Raj seeking regular bail.
Heard. File perused.
Perusal of file reveals that accused is a

He be released from JC, if not required

Iready on bail in this case.

in any other case.

Application stands disposed of.
Order be communicated 10 Jail

Superintendent, Tihar Jail for

information and compliance.
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FIR No0.164/2020
PS Paschim Vihar West
U/s 188 IPC

19.05.2020 020 of
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2

Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to

combat the pandemic of covid-19.

Present:  Ld. APP for State.
None on behalf of applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL1-ER-1543 on Superdari.

Heard. Reply perused. ,

As per reply, 10 has no objection, if the vehicle bearing no.DL1-ER-

1543 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the :
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State |
of Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL1-ER-1543 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL1-ER-
1543 be released to the rightful owner after preparing detailed panchnama; taking
photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL1-ER-1543 should be
attested by the 10 and countersigned hy the complainant, accused, if any, as well
as hy the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. |O is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Duty MM/West/THC
19.05.2020

~ Scanned by CamScanner



FIR No0.0162/2020
PS Mundka
U/s 188 IPC

19.05.2020

Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of

Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.

Present:  Ld. APP for State.
Ld. Counsel for applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL8S-CS-5851 on Superdari.
Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DL8S-CS-
5851 is released to the registered owner/rightful owner.
Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.|.R.2003 S.C.638) and Manjeet Singh Vs, State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing

no.DL8S-CS-5851 can be released to the applicant/registered owner/rightful owner,

subject to execution of security bonds. Accordingly, let vehicle bearing no.DL8S-

CS-5851 be released to the rightful owner after preparing detailed panchnama:
taking photographs of the vehicle: valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL8S-CS-5851 should be
attested by the 10 and countersigned by the complainant, accused, if any,

as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita Piiya)

Duty MM/West'THC
19.05.202
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FIR N0.561/2020
PS Punjabi Bagh
U/s 188/269/270 IPC

19.05.2020 f
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 ©

Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.
Present:  Ld. APP for State.

Vide this order, | shall decide the application filed on behalf of the

applicant seeking release of vehicle bearing no.UK16-CA-0810 on Superdati.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.UK16-CA-
0810 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.UK16-CA-0810 can be released to the applicant/registered owner/rightful
owner, subject to execution of security bonds. Accordingly, let vehicle bearing
no.UK16-CA-0810 be released to the rightful owner after preparing detailed
panchnama; taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.UK16-CA-0810 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over. |

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

(Babita\Puniya)
Duty MM
19.05.2020
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FIR N0.218/2020

pS Paschim Vihar West
U/s 188 IPC

19.05.2020
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of

. to
Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today
combat the pandemic of covid-19.

Present.  Ld. APP for State.
Ld. Counsel for applicant.

Vide this order, | shall decide the application filed on behalf 9f the
applicant seeking release of vehicle bearing no.DL6S-AQ-5483 on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DL6S-AQ-
5483 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL6S-AQ-5483 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL6S-
AQ-5483 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL6S-AQ-5483 should be
atlested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita Pun

Duty MM/West/THC
19.05.2020
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- State VS. Gurucharan Singh FIR N0.210/2020

schim Vihar West
PS Pa u/s 188 IPC

f
/THC/DR/2020 dated 18.04.2020 ©

19.05.2020
d has been deputed for duty today to

Vide order no.733-786/.CMM(W)

Ld. CMM, West District, Delhi, the undersigne

combat the pandemic of covid-19.

Present:  Ld. APP for State.

None on behalf of applicant.

Vide this order, | shall decide the applic
g noDL9S-BM-6267 On Super

ation filed on behalf of the

, . . . dari.
applicant seeking release of vehicle bearin

Heard. Reply perused.

As per reply, 10 has no objection, if the veh
6267 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs an
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State

of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing

noDL9S-BM-6267 can be released to the applicant/registered owner/rightful owner,
let vehicle bearing noDL9S-

ing detailed panchnama;

icle bearing noDL9S-BM-

d having taken note. of the

subject to execution of security bonds. Accordingly,
BM-6267 be released to the rightful owner after prepar
taking photographs of the vehicle: valuation report; a security bond etc.

The photographs of the vehicle bearing noDL9S-BM-6267 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well

as by the person to whom the custody is handed over.
The panchnama/photographs/ valuation report etc. be filed along with

the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.
The application stand disposed of accordingly.

(Babita Puniya
Duty MM HC
19.05.2020

- 4
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~ FIR N0.278/2020
pS Mundka

U/s 188/269/270 & 51 DM Act

19.05.2020 20 of
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.20
ty today 10

Ld. CMM, West District, Delhi, the undersigned has been deputed for du
combat the pandemic of covid-19.

Present:  Ld. APP for State.
None on behalf of applicant.

Vide this order, | shall decide the application filed on behalf of the

applicant seeking release of vehicle bearing no.DL1L-AD-2781 on Superdari.

Heard. Reply perused. |
As per reply, 10 has no objection, if the vehicle bearing no.DL1L-AD-

2781 is released to the registered owner/rightful owner.

Heard. Application perused.
Having considered all the relevant inputs and having taken note of the

decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL1L-AD-2781 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL1L-
AD-2781 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report, a security bond etc.

The photographs of the vehicle bearing no.DL1L-AD-2781 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. IO is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Bgﬁﬂmwa)

Duty MM/WestTHC
19.05.2020
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FIR N0.625/2020

pS Nihar Vihar
uU/s 188 IPC & 51 DM Act

19.05.2020
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 Of

Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.
iPresent: Ld. APP for State.

Ld. Counsel on behalf of applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.HR13-N-4243 and trolly on
Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.HR13-N-
4243 and trolly is released to the registered owner/rightful owner. :

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
ihis will be an eminently fit case where the case property i.e. vehicle bearing
no.HR13-N-4243 and trolly can be released to the applicantlregistered
owner/rightful owner, subject to execution of security bonds. Accordingly, let vehicle
bearing no.HR13-N-4243 and trolly be released to the rightful owner after
preparing detailed panchnama; taking photographs of the vehicle; valuation report;
a sccurity bond etc.

The photographs of the vehicle bearing no.HR13-N-4243 and trolly
should be attested by the 10 and countersigned by the complainant, accused, if any,
as well as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.
Copy of this order be given dasti to the applicant.

(Babita Puniya)

Duty MM/West/THC
19.05.2020

-
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FIR No.123/2020

pPS Mundka
U/s 188 IPC

19,05 2020 f
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 :;
Ld. CMM. West District, Delhi, the undersigned has been deputed for duty today

combat the pandemic of covid-19.

Present:  Ld. APP for State.
None on behalf of applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.HR13-N-8217 on Superdari.

Heard. Reply perused.
As per reply, 10 has no objection, if the vehicle bearing no.HR13-N-

8217 is released to the registered owner/rightful owner.

Heard. Application perused.
Having considered all the relevant inputs and having taken note of the

decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A..R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.HR13-N-8217 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.HR13-N-
8217 be released to the rightful owner after preparing detailed panchnama; taking

photographs of the vehicle; valuation report; a security bond etc.
The photographs of the vehicle bearing no.HR13-N-8217 should be

attested by the 10 and countersigned by the complainant, accused, if any, as well

as by the person to whom the custody is handed over.
The panchnama/photographs/ valuation report etc. be filed along with

the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.
The application stand disposed of accordingly.

(Babita Puniya)
Duty MM/\Wes
19.05.2020
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State vs. Rahul FIR N0.0303/2020

PS Ranhola
Uls 25/54/59 Arms Act

19.05.2020 04.2020 of

Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04. e
Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today
combat the pandemic of covid-19.

Present:  Ld. APP for State.

None for applicant/accused.

Vide this gr%er, | shall decide the application filed on be_half OfI th_e
applicant/accused Rahul under section 437 CrPC seeking regular bail. Reply Is
already on record.

Application and reply perused. o .

Perusal of documents reveal that accused is running in JQ since
12.04.2020 and recovery has already been effected. Therefore, I_ deem it fit to
admit the accused Rahul on bail on his furnishing a bail bond in the sum of
R$.10,000/- with one sound surety in the like amount to the satisfaction of the Ld.
Duty MM/concerned court/Jail Superintendent on the following conditions:-

L. That the accused shall co-operate in the investigation; and

2. That the accused shall not directly or indirectly make any inducement or threat to
any’ person acquainted with the facts of the case so as to dissuade him from
disclosing such facts to the court or to any police officer; and

<. That the accused shall not commit an offence similar to the offence of which he is
accused or suspected of the commission of which he is suspect; and

- That he shall not take undue advantage of liberty or misuse the liberty; and

- That he shall not change his residence without prior permission of this Court; and
G. After filing of charge sheet in the court, the accused shall remain present before
the court on each and every date fixed for hearing of the case. If he wants to
remain absent, then he shall take prior permission of the court and in case of
unavoidable circumstances for remaining absent, he shall immediately give
intimation to the court and request that he may be permitted to be represented
through counsel and he will not dispute the identity of the accused in the case:

It is made clear that if the accusedlapplicant commits breach of
any of the above conditions, the bail granted to him shall be liable to
be cancelled.

Any observation made herein shall have no bearing on the merits of

[@ R INSNI <

the case.
Application stands disposed of accordingly.

Copy of this order be sent to Jajl Superintendent, Tihar Jail for
compliance/information.

Copy dasti.

(Babita Puniya)
Duty MM/West/THC
19.05.2020
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State vs. Rajan @ Lalla
E-FIR N0.52/2020, 18/2020 & 45/2020

PS Nangloi

19.05.2020
ted 18.04.2020 of

Vide order no.733-786/.CMM(W)/THC/DR/2020 da
d for duty today to

Ld. CMM, West District, Delhi, the undersigned has been depute
combat the pandemic of covid-19.

Present: Ld. APP for State.

None on behalf of applicant/accused.

Vide this order, | shall decide the applications filed on behalf of the

applicant/accused Rajan @ Lalla under section 437 CrPC seeking regular bail.

Reply is already on record.

: Application and reply perused.
! Perusal of documents reveal that accused is running in JC since

; 18.02.2020, recovery has already been effected and chargesheet has already been
’ filed before the court. Therefore, | deem it fit to admit the accused Rajan @ Lalla
on bail on his furnishing a bail bond in the sum of Rs.7,000/- each with one sound

MRTHD X

surety in the like amount to the satisfaction of the Ld. Duty MM/concerned court/Jail
Superintendent on the condition that he shall remain present before the court on
h and every date fixed for hearing of the case. If he wants to remain absent,

eac
then he shall take prior permission of the court and in case of unavoidable
circumstances for remaining absent, he shall immediately give intimation to the

court and request that he may be permitted to be represented through counsel and

he will not dispute the identity of the accused in the case.

Application stands disposed of accordingly.
Copy of this order be sent to Jail Superintendlent, Tihar Jail for

compliance/information.

19.05.2020
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Lhi Kumar&OFS- FIR No 3
siate vs: NI PS Kiti NS

s 42014671471/ 1208 fpg

dated 18.04.2020 o

5 Vide order no.733-786/.CMM(\'/1\23T :as been deputed for duty today to
sig

Ld. CMM, West District, Delhi, the under

combat the pandemic of covid-19.
gistered as per rules.

Fresh challan filed. It be checked andre

present:  Ld. APP for State.
IO in person.
Accused Nikhil is stated to be in JC.
Rest accused persons are absconder.

Heard. File perused.

Let production warrants of accused Nikhil be issued for the next date of

hearing.
Put up for consideration on 01.06.2020.

(Babita Puniya)
Duty MM/West/THC
19.05.2020

Scanned by CamScanner



State vs. Suraj FIR No0.100/20
0.

PS Kirti Nagar

U/s 379/511 IPC

19.05.2029

Ld. o Vide order no.733-786/. CMM(W)/THC/DR/2020 dated 18.04.2020 of

est District, Delhi, the undersigned has been deputed for duty today to
Combat the Pandemic of covig-19. ’ o meen e i

Fresh challan filed. It be checked and registered as per rules.
Present: Ld. APP for State.

IO in person.

Accused is stated to be in JC.

Heard. File perused.

Let production warrants of accused be issued for the next date of
hearing.

Put up for consideration on 01.06.2020.

(Babita Puniya)
Duty MM/West/THC
19.05.2020
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State vs. Parveen @ Petha = FIR No.0 0379/19

S t
ps Paschim Vihar wes
U/s 411 IPC

ated 18.04.2020 Of

19.05.2020
THC/DR/2020 d
! ed for duty today to

Vide order no.733-786/.CMM(W)
Ld. CMM, West District, Delhi, the undersigned has been deput

combat the pandemic of covid-19.

Fresh challan filed. It be checked and registered as per rules.

Present: Ld. APP for State.
S| Ritu Raj on behalf of 10.
Accused is stated to be in JC.

Heard. File perused.

Let production warrants of accused be issued for the next date of

hearing.
Put up for consideration on 01.06.2020.

(Babita Puni
Duty MM/West/THC -
19.05.2020

e
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State vs. Romil and Dharmender

FIR N0.099/2020

PS Mundka
U/s 394/397/411/34 |PC &

25/54/59 Arms Act
19.05.2020

. Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of

West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19. !

Fresh challan filed. It be checked and registered as per rules.
Present: Ld. APP for State.

1O in person.
Accused persons are stated in JC.

Heard. File perused.

Perusal of the file reveals that accused persons are sent to face the
trial for the offence punishable under section 394/397/411/34 IPC & Section
25/54/59 Arms Act of which section 397 IPC is triable exclusively by the Court of
Sessions, however, 10 has not filed e-challan.

Let same be filed by the next date of hearing.

Put up for further proceedings on 01.06.2020.

(Babita Puniya)
Duty MM/West/THC
19.05.2020
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- State vs. Nawab
FIR N0.40047/19
PS Hari Nagar
U/s 379/411/34 |IPC
19‘05.2020

Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of

l:d. CMM, West District, Delhi. the undersigned has been deputed for duty today to
combat the pandemic of covid-19.

Present: Ld. APP for State.

None on behalf of applicant/accused.

Reply received from 10. Perused.

As per reply, accused was formally arrested on production warrants
and was lodged in Dasna Jail, however, he is on bail.

In the interest of justice, let release warrants be sent to Dasna Jail and
report be called for 01.06.2020.

(Bahijta Puniya)
Duty MM/West/THC
19.05.2020
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Pacific gp
Spirit
S PVt. Ltd. vs, Bodhisttva Estates Pvt. Ltd. & Ors.

1905
2020 CC No.16241/2016

File
taken up on an application.

e .
Nt Ld. App for State.

Ld. Counse] for applicant.
Pr e o ; :
y esent application is filed by counsel for Ajay Chandra seeking bail.
ide present ord i ' ication of Aja
Chandra, er, | shall dispose of the bail application of Ajay
The case file of the matter has been put before me by Ahimad of the
concerned court. |

Heard. Perused.

Perusal of record shows that the present case is under 13
e offence is

8 NI Act.

Considering the fact that maximum punishment is two years and th
bailable and considering the prevailing situation due to outbreak of covid. Accused

Ajay Chandra be released on furnishing bail bond in the sum of Rs.50,000/- to be

furnished before Jail Superintendent to his satisfaction and surety bond be

furnished within period of 10 days on opening of the court. In case the surety bond

is not furnished the bail shall be considered as canceled.
Once the personal bond is accepted by the concerned Jail

Superintendent, the present bail order shall be considered as release of the

accused. The Jail Superintendent is directed to submit the personal bond before the

concerned court upon reopening of the court.
Application stands disposed of.
Copy of this order be sent to Jail Superintendent,

Copy dasti.

(Babita Puniya)
Duty MM/West/THC
19.05.2020
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Pacific Spiri
PIfIts Pt Ltd. vs, Bodhisttva Estates Pvt. Ltd. & Ors.

19.05 295, CC N0.16241/2016

File taken UP on an application.

Pr -
€sent: Ld. APP for State.
Ld. Counse| for applicant.
| Present application is filed by counsel for Sh. Sanjay Chandra seeking
Clarification

that the applicant is neither in custody nor an accused in the present

rther submitted that the production warrants were issued by the Hon'ble
€ purpose of settlement only.

Heard. File perused.

Case. Itis fy

Court for th

Perusal of file reveals that the applicant namely Sanjay Chandra is
neither an accused nor a party in the present case. Further perusal of file reveals
that production warrants were issued by the court concerned at the request-of Ld.
Counsel for the accused persons for the purpose of settlement through the process
of mediation. Therefore, the applicant Sanjay Chandra be released in the present
case, if not required in any other case.

Copy of the order be sent to the Jail Superintendent, Tihar Jail for
compliance.

Copy dasti.

19.05.2020
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// State vs. Chander Shekhar @ Goly @ Bacha
/ E-FIR No.743/19
/ PS Nihal Vihar
/ Uls 380/411/34 IPC
/19.05.2020

/ Vide order
/' Ld. CMM, West District, Delhi, th
combat the pandemic of covid-19.

Present: Ld. APP for State.

Ld. Counsel for applicant/accused.

Vide this order, | shall decide the application filed on behalf of the
applicant/accused Chander Shekhar @ Golu @ Bacha under section 437 CrPC
seeking regular bail.

Reply received. Perused.

It is submitted by the learned counsel that a false case has been
foisted upon the accused; recovery has already been effected: he is no more

required for custodial interrogation; running in J/C since 12.11.2019 and prayed that
accused may be released on bail.

v

Per contra, bail application is strongly opposed by the learned APP for
the State.

I have heard the arguments and perused the police file.

Admittedly, accused is in J/C since 12.11.2019. Recovery has already
been effected. In view of the above, | am of the considered opinion that no useful
purpose will be served by keeping the accused in custody.

Therefore, without commenting on the merits of the case, keeping in

view the overall conspectus of the case, particularly the fact that recovery has
already been effected and custody period of accused, | deem it fit to admit the
1 accused Chander Shekhar @ Golu @ Bacha on bail on his furnishing bail bond in
: the sum of Rs.10,000/> with one sound surety in the like amount on the conditions:-

1. That the accused shall co-operate in the investigation; and ‘
2. That the accused shall not directly or indirectly make any inducement or threat to
any person acquainted with the facts of the case so as to dissuade him from

disclosing such facts to the court or to any police officer; and
3. That the accused shall not commit an offence similar to the offence of which he is
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01 suspected of the Commission of which he is suspect: and
A{ he shall not take undue advantage of liberty or misuse the liberty; and

It is made clear that if the accusedlapplicant commiits breach of
any of the above conditions, the bail granted to him shall be liable to
be cancelled.

Any observation made herein shall have no bearing on the merits of
the case.

Application stands disposed of accordingly.

Copy of this order be sent to Jail Superintendent, Tihar Jail for
compliance/information.

Copy dasti.

Duty MM/West/THC
19.05.2020
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State vs. Shailesh Kumar and Budhi Lal :
FIR No.346/2020

PS Tilak Nagar

U/s 186/353/188/269/270/34 IPC &
3 Epidemic Disease Act

> 19.05.2020

Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of
y today to

Ld. CM istri
combth‘ West District, Delhi, the undersigned has been deputed for alut
at the pandemic of covid-19.

:) "
Present: Ld. APP for State.

Both accused produced through VC.

|0 in person with case file.

IO has filed an application seeking 14 days JC remand of accused
persons.

Heard. File perused. .

Perusal of file reveals that all the offence are bailable in nature except
gection 353 IPC which is punishable with imprisonment for a term which may
extend to 2 years or with fine or with both and considering the prevailing situation
due to outbreak of covid, accused persons be released on furnishing bail bond in
Rs.10,000/- each to be furnished before Jail Superintendent t0 his

the sum of

satisfaction and surety bonds be furnished within period of 30 days on opening of

the court. In case the surety bonds are not furnished, the bail shall be considered

as canceled.
Once the personal bond is accepted by the concerned Jail

superintendent, the present bail order shall be considered as release of the
accused. The Jail Superintendent is directed to submit the personal bond before the
concerned court upon reopening of the court.

Application stands disposed of.

Copy of this order be sent to Jail Superintendent.

Copy dasti.

(Babita Puniya)

Duty MM/West/THC
19.05.2020
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State vs. Rakesh
FIR No.138/18

PS Mundka

19.05.2020

Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of
Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.

File taken up in view of the circular no.R235/RJ/DHC/2020 dated
16.05.2020 regarding extension of suspended functioning of courts subordinate to
the Delhi High Court till 23.05.2020 and to take up matters ready for final
arguments.

Present: Ld. APP for State.

None for accused.

File perused.

Perusal of file reveals that matter is at the stage of final arguments.

Therefore, let court notice be issued through whatsapp/SMS to the concerned

parties for 27.05.2020.
Put up on 27.05.2020 at 01:.00 pm for final arguments through

VC/CISCO Webex.

( a Puniya)
Duty MM/West/THC
19.05.2020
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FIR No0.90/13436#48
PS Hari Nagar

State vs. Dalip Singh

19.05.2020
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of

Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.

File taken up in view of the circular no.R235/RJ/DHC/2020 dated
16.05.2020 regarding extension of suspended functioning of courts subordinate to
the Delhi High Court till 23.05.2020 and to take up matters ready for final
arguments.

Present:  Ld. APP for State.

None for accused.

File perused.

Perusal of file reveals that matter is at the stage of final arguments.
Therefore, let court notice be issued through whatsapp/SMS to the concerned

parties for 27.05.2020.
Put up on 27.05.2020 at 01:00 pm for final arguments through

VC/CISCO Webex.

(Babita Puniya)
Duty MM/West/THC
19.05.2020
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